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HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001 

 
NOTIFICATION 

 
Shimla, the 20th June, 2024 

 
 No. HHC/Admn.6(23)/74-XVII.— Hon'ble the Chief Justice in exercise of the powers 
vested in him  under  Rule  2(32)  of  Chapter  1  of  H. P. Financial Rules, 2009 has been pleased to 
87—jkti=@2024&25&07&2024   ¼2505½ 
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declare the Senior Civil Judge-cum-ACJM, Court No. 1, Hamirpur as Drawing and Disbursing 
Officer in respect of the Court of Senior Civil Judge-cum-CJM, Hamirpur and also the Controlling 
Officer for the purpose of Salary,  T.A. etc. in respect of class II to IV establishments attached to 
the aforesaid Court under Major head “2014-Administration of Justice” during the 
medical/commuted leave period of Sh. Surya Prakash, Senior Civil Judge-cum-CJM, Hamirpur or 
till he returns from leave.   
 

         By order, 
 

Sd/- 
Registrar General. 

 
___________ 

 
 

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001 
 

NOTIFICATION 
 

Shimla, the 20th June, 2024 
 

No. HHC/GAZ/14-306/09.—Hon'ble the Chief Justice has been pleased to grant 07 days 
earned leave w.e.f. 22-06-2024 to 28-06-2024 in favour of Ms. Neha Dahiya, Senior Civil Judge-
cum-CJM, Sirmaur at Nahan, H.P.  
 

Certified that Ms. Neha Dahiya is likely to join the same post and at the same station from 
where she proceeds on leave, after expiry of the above period of leave. 

 
Also certified that Ms. Neha Dahiya would have continued to hold the post of Senior Civil 

Judge-cum-CJM, Sirmaur at Nahan, but for her proceeding on leave for the above period. 
     By order, 

 
Sd/- 

Registrar General. 
 

___________ 
 
 
 
 

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001 
 

NOTIFICATION 
 

Shimla, the 21st June, 2024 
 

No. HHC/Estt.3(406)/95-II.—05 days commuted leave w.e.f. 03-06-2024 to 07-06-2024 
with permission to suffix Second Saturday & Sunday on 8th & 9th June, 2024 is hereby sanctioned, 
ex-post-facto, in favour of Shri Gopal Sawroop Kaushal, Deputy Registrar of this Registry. 

 
Certified that Shri Gopal Sawroop Kaushal has joined the same post and at the same station 

from where he had proceeded on leave after the expiry of the above leave period. 
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Certified that Shri Gopal Sawroop Kaushal would have continued to officiate the same post 

of Deputy Regisrar but for his proceeding on leave. 
 

     By order, 
 

Sd/- 
Registrar General. 

___________ 
 

 
HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001 

 
NOTIFICATION 

 
Shimla, the 21st June, 2024 

 
No. HHC/Estt.3(409)/95-I.—05 days commuted leave w.e.f. 14-05-2024 to 18-05-2024 

with permission to suffix Sunday on 19-05-2024 is hereby sanctioned, ex-post-facto, in favour of 
Shri Padam Dev Sharma, Deputy Registrar of this Registry. 

 
Certified that Shri Padam Dev Sharma has joined the same post and at the same station from 

where he had proceeded on leave after the expiry of the above leave period. 
 

Certified that Shri Padam Dev Sharma would have continued to officiate the same post of 
Deputy Regisrar but for his proceeding on leave. 
 

     By order, 
 

Sd/- 
Registrar General. 

 
___________ 

 
HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001 

 
NOTIFICATION 

 
Shimla, the 22nd June, 2024 

 

No. HHC/Admn.6(23)/74-XVII.—Hon'ble the Chief Justice in exercise of the powers 
vested in him under Rule 2(32) of Chapter 1 of H.P. Financial Rules, 2009 has been pleased to 
declare the Additional District and Sessions Judge (I), Shimla, H.P. as Drawing and Disbursing 
Officer in respect of the Court of District and Sessions Judge, Shimla and also the Controlling 
Officer for the purpose of Salary, T.A. etc. in respect of Class I to IV establishments attached to the 
aforesaid Court under Major head “2014-Administration of Justice” during the earned period of   
Sh. Bhupesh Sharma, District and Sessions Judge, Shimla w.e.f. 24-06-2024 to 29-06-2024 with 
permission to prefix and suffix 23-06-2024 and 30-06-2024 being Sundays, respectively or till he 
returns from leave.  

 
           By order, 

 

Sd/- 
Registrar General. 
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HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001 

 
NOTIFICATION 

 
Shimla, the 22nd June, 2024 

 
No. HHC/Admn.6(23)/74-XVII.—Hon'ble the Chief Justice in exercise of the powers 

vested in him under Rule 2(32) of Chapter 1 of H.P. Financial Rules, 2009 has been pleased to 
declare the Additional District and Sessions Judge (I), Kangra at Dharamshala, H.P. as Drawing 
and Disbursing Officer in respect of the Court of District and Sessions Judge, Kangra at 
Dharamshala and also the Controlling Officer for the purpose of Salary, T.A. etc. in respect of 
Class I to IV establishments attached to the aforesaid Court under Major head “2014-
Administration of Justice” during the earned period of Sh. Rajiv Bali, District and Sessions Judge, 
Kangra at Dharamshala w.e.f. 24-06-2024 to 29-06-2024 with permission to prefix and suffix        
23-06-2024 and 30-06-2024 being Sundays, respectively or till he returns from leave.  

          By order, 
 

Sd/- 
Registrar General. 

___________ 
 

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001 
 

NOTIFICATION 
 

Shimla, the 22nd June, 2024 
 
No. HHC/GAZ/14-220/96-II.—Hon'ble the Chief Justice has been pleased to grant 06 

days' earned leave w.e.f. 24-06-2024 to 29-06-2024 with permission to prefix and suffix Sundays 
falling on 23-06-2024 and 30-06-2024, respectively in favour of Sh. Bhupesh Sharma, District and 
Sessions Judge, Shimla. 

 
Certified that Sh. Bhupesh Sharma is likely to join the same post and at the same station 

from where he proceeds on leave, after expiry of the above period of leave. 
 
Also certified that Sh. Bhupesh Sharma would have continued to hold the post of District 

and Sessions Judge, Shimla, but for his proceeding on leave for the above period. 
 

         By order, 
 

Sd/- 
Registrar General. 

___________ 
 

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001 
 

NOTIFICATION 
 

Shimla, the 22nd June, 2024 
 
No. HHC/GAZ/14-237/99-I.—Hon'ble the Chief Justice has been pleased to grant 06 days 

earned leave w.e.f. 24-06-2024 to 29-06-2024 with permission to prefix and suffix Sundays falling 
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on 23-06-2024 and 30-06-2024, respectively in favour of Sh. Rajiv Bali, District and Sessions 
Judge, Kangra at Dharamshala, H.P. 

 
Certified that Sh. Rajiv Bali is likely to join the same post and at the same station from 

where he proceeds on leave, after expiry of the above period of leave. 
 
Also certified that Sh. Rajiv Bali would have continued to hold the post of District and 

Sessions Judge, Kangra at Dharamshala, but for his proceeding on leave for the above period. 
 

         By order, 
 

Sd/- 
Registrar General. 

___________ 
 
 

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001 
 

NOTIFICATION 
 

Shimla, the 22nd June, 2024 
 

No. HHC/ Estt.3(408)/95-I.—06 days earned leave on and with effect from 24-06-2024 to 
29-06-2024 with permission to affix Sundays falling on 23rd & 30th June, 2024 is hereby 
sanctioned, in favour of Shri Sanjeev Layal, Secretary of this Registry.  

 
Certified that Shri Sanjeev Layal is likely to join the same post and at the same station from 

where he proceeds on leave after the expiry of the above leave period. 
 
Certified that Shri Sanjeev Layal would have continued to officiate the same post of Court 

Secretary but for his proceeding on leave. 
. 
 

           By order, 
 

Sd/- 
Registrar General. 

___________ 
 

 
HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001 

 
NOTIFICATION 

 
Shimla, the 22nd June, 2024 

 
No. HHC/Estt.3(469)/96-I.—03 days earned leave with effect from 13-06-2024 to          

15-06-2024 (for extended period) with permission to suffix Sunday on 16-06-2024 is hereby 
sanctioned, ex-post-facto, in favour of Shri Panne Lal, Assistant Registrar of this Registry.  

 
Certified that Shri Panne Lal has joined the same post and at the same station from where he 

had proceeded on leave after the expiry of the above leave period. 
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Certified that Shri Panne Lal would have continued to officiate the same post of Assistant 

Registrar but for his proceeding on leave. 
. 
 

         By order, 
 

Sd/- 
Registrar General. 

___________ 
 

 
HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001 

 
NOTIFICATION 

 
Shimla, the 24th June, 2024 

 
No. HHC/Admn.6(23)/74-XVII.—Hon'ble the Chief Justice in exercise of the powers 

vested in him under Rule 2(32) of Chapter 1 of H.P. Financial Rules, 2009 has been pleased to 
declare    Senior Civil Judge-cum-ACJM, Amb, H.P. as Drawing and Disbursing Officer in respect 
of the Court of Civil Judge-cum-JMFC, Court No. II, Amb and also the Controlling Officer for the 
purpose of Salary, T.A. etc. in respect of Class II to IV establishments attached to the aforesaid 
Court under Major heard “2014-Administration of Justice” during the earned leave period of       
Ms. Deepika Negi, Civil Judge-cum-JMFC, Court No. II, Amb w.e.f. 28-06-2024 to 06-07-2024 
with permission to suffix 07-07-2024 being Sunday or till he returns from leave. 
 

         By order, 
 

Sd/- 
Registrar General. 

__________ 
 

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001 
 

NOTIFICATION 
 

Shimla, the 24th June, 2024 
 

No. HHC/Admn.6(23)/74-XVII.—Hon'ble the Chief Justice in exercise of the powers 
vested in him under Rule 2(32) of Chapter 1 of H.P. Financial Rules, 2009 has been pleased to 
declare the Additional District and Sessions Judge, Fast Track Special Court (POCSO), Solan, H.P. 
as Drawing and Disbursing Officer in respect of the Court of Additional District and Sessions 
Judge-I, Solan and also the Controlling Officer for the purpose of salary, T.A. etc. in respect of 
Class II  to IV establishments attached to the aforesaid Court under Major head "2014-
Administration of Justice" during the earned leave period of Sh. Pankaj, Additional District and 
Sessions Judge-I, Solan w.e.f. 01-07-2024 to 12-07-2024 with permission to prefix 30-06-2024 
being Sunday and suffix 13-07-2024 and 14-07-2024 being 2nd Saturday and Sunday or till he 
returns from leave.  

         By order, 
 

Sd/- 
Registrar General. 
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HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001 

 
NOTIFICATION 

 
Shimla, the 24th June, 2024 

 
No. HHC/GAZ/14-273/03-I.—Hon'ble the Chief Justice has been pleased to grant 12 days 

earned leave w.e.f. 01-07-2024 to 12-07-2024 with permission to prefix 30-06-2024 being Sunday 
and suffix 13-07-2024 and 14-07-2024 being 2nd Saturday and Sunday, respectively in favour of 
Sh. Pankaj, Additional District and Sessions Judge-I, Solan, H.P. 
 
 Certified that Sh. Pankaj is likely to join the same post and at the same station from 
where he proceeds on leave, after expiry of the above period of leave. 
 

Also certified that Sh. Pankaj would have continued to hold the post of Additional District 
and Sessions Judge-I, Solan, but for his proceeding on leave for the above period. 
 

         By order, 
 

Sd/- 
Registrar General. 

___________ 
 
 
 

In the Court of Sh. Vikas Shukla, HAS, Marriage Officer-cum-Sub-Divisional 
 Magistrate, Kullu, District Kullu (H.P.) 

  
In the matter of : 
 
 1. Rakesh Kumar Raheja s/o Sh. Jugal Kishor Raheja, r/o Behind LMS School Banjer, 
P.O. Bajaura, Tehsil Bhunter, Distt. Kullu (H.P.). 
 
 2. Heera Mani w/o Rakesh Kumar, r/o Behind LMS School Banjer, P.O. Bajaura, Tehsil 
Bhunter and Distt. Kullu (H.P.).    
 

Versus 
 

General Public 
 

Subject.—Proclamation for the registration of marriage under section 15 of Special Marriage    
Act, 1954. 

 
 Rakesh Kumar Raheja and Heera Mani have filed an application alongwith affidavits in the 
court of undersigned under section 15 of Special Marriage Act, 1954 that they have solemnized 
their marriage on 29-04-2007 and they are living as husband and wife since then, hence their 
marriage may be registered under Act ibid. 
 
 Therefore, the general public is hereby informed through this notice that any person who 
has any objection regarding this marriage can file the objections personally or in writing before this 
court on or before 12-07-2024.  The objections received after 12-07-2024 will not be entertained 
and marriage will be registered accordingly. 
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 Issued today on 13-06-2024 under my hand and seal of the court. 
     
Seal.    Sd/- 

(VIKAS SHUKLA),  
Marriage Officer-cum-Sub-Divisional Magistrate, 

Kullu, District Kullu (H.P.). 
 

__________ 
 

In the Court of Sh. Vikas Shukla, HAS, Marriage Officer-cum-Sub-Divisional 
 Magistrate, Kullu, District Kullu (H.P.) 

  
In the matter of : 
 
 1. Prateek Jaiswal s/o Sh. Praveen Jaiswal, r/o Natures Villa, Ward No. 8, Mahant 
Market, Near College Gate, Dhalpur, Kullu, Tehsil and Distt. Kullu (H.P.). 
 
 2. Ritu Seth d/o Sh. Bal Krishan, r/o 48-H, Rajpura Colony, Patiala, Punjab.    
 

 
Versus 

 
General Public 

 
Subject.—Proclamation for the registration of marriage under section 15 of Special Marriage    

Act, 1954. 
 
 Prateek Jaiswal and Ritu Sethi have filed an application alongwith affidavits in the court of 
undersigned under section 15 of Special Marriage Act, 1954 that they have solemnized their 
marriage on 02-12-2022 and they are living as husband and wife since then, hence their marriage 
may be registered under Act ibid. 
 
 Therefore, the general public is hereby informed through this notice that any person who 
has any objection regarding this marriage can file the objections personally or in writing before this 
court on or before 15-07-2024.  The objections received after 15-07-2024 will not be entertained 
and marriage will be registered accordingly. 
 
 Issued today on 15-06-2024 under my hand and seal of the court. 
     
Seal.    Sd/- 

(VIKAS SHUKLA),  
Marriage Officer-cum-Sub-Divisional Magistrate, 

Kullu, District Kullu (H.P.). 
 

__________ 
 
 

In the Court of Sh. Vikas Shukla, HAS, Marriage Officer-cum-Sub-Divisional 
 Magistrate, Kullu, District Kullu (H.P.) 

  
 
 1. Sh. Dinesh Kumar s/o Sh. Rajender Kumar, r/o Village Kandharal, P.O. Bharwana, 
Tehsil Palampur, District Kangra (H.P.). 
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 2. Shanta Devi d/o Sh. Dhani Ram, r/o Village Jachhani, P.O. & Tehsil Bhunter, District 
Kullu (H.P.) .     

Versus 
 

General Public 
 

Subject.—Proclamation for the registration of marriage under section 15 of Special Marriage    
Act, 1954. 

 
 Dinesh Kumar and Shanta Devi have filed an application alongwith affidavits in the court of 
undersigned under section 15 of Special Marriage Act, 1954 that they have solemnized their 
marriage on 25-03-2024 and they are living as husband and wife since then, hence their marriage 
may be registered under Act ibid. 
 
 Therefore, the general public is hereby informed through this notice that any person who 
has any objection regarding this marriage can file the objections personally or in writing before this 
court on or before 15-07-2024.  The objections received after 15-07-2024 will not be entertained 
and marriage will be registered accordingly. 
 
 Issued today on 15-06-2024 under my hand and seal of the court. 
     
Seal.    Sd/- 

(VIKAS SHUKLA),  
Marriage Officer-cum-Sub-Divisional Magistrate, 

Kullu, District Kullu (H.P.). 
 

___________ 
 
 

In the Court of Sh. Raman Kumar Sharma, HAS, Special Marriage Officer-cum- 
Sub-Divisional Magistrate, Manali, District Kullu (H.P.) 

  
In the matter of : 
 
 1. Manoj Kumar s/o Sh. Mohan, r/o Village Shuru, P.O. Prini, Tehsil Manali, Distt. Kullu 
(H.P.). 
 
 2. Rajni d/o Sh. Lakhan Singh, r/o H.No. 48, Lower Dana Bazar, Manali, Distt. Kullu 
(H.P.) A/P w/o Sh.  Manoj Kumar, r/o Village Shuru, P.O. Prini, Tehsil Manali, Distt. Kullu (H.P.).   
 

 
Versus 

 
General Public 

 
Subject.—An application for the registration of marriage under Special Marriage Act, 1954. 

 
 Manoj Kumar s/o Sh. Mohan, r/o Village Shuru, P.O. Prini, Tehsil Manali, Distt. Kullu 
(H.P.) & Rajni d/o Sh. Lakhan Singh, r/o H.No. 48, Lower Dana Bazar, Manali, Distt. Kullu (H.P.) 
A/P w/o Sh.  Manoj Kumar, r/o Village Shuru, P.O. Prini, Tehsil Manali, Distt. Kullu (H.P.) has 
presented an application on 07-06-2024 in this court for the registration of marriage under Special 
Marriage Act, 1954.  
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 Hence , this proclamation is hereby issued for the information of General Public that if any 
person have any objection for the registration of the above marriage can appear in this court on   
08-07-2024 at 2.00 P.M. to object registration of above marriage personally or through an 
authorized agent , failing which this marriage will be registered under this Act, 1954 accordingly. 
 
 Given under my hand and seal of the court on 10th day of June, 2024.  
     
Seal.    Sd/-  

Special Marriage Officer-cum-Sub-Divisional Magistrate, 
Manali, District Kullu (H.P.). 

 
 

In the Court of Executive Magistrarte, Anni, Distt. Kullu (H.P.) 
 
 Lata Devi  ..Applicant.  

 
Versus 

 
 General Public ..Respondent. 
 
Subject.—Notice under section 13(3) of Birth & Death Act, 1969. 
  
 Smt. Lata Devi d/o Sh. Bhagi Ram, r/o Village Parkot, P.O. Kamand, Tehsil Anni, Distt. 
Kullu (H.P.) has moved an application through District Registrar (B&D)-cum- Chief Medical 
Officer, Kullu in the office of the undersigned accompanying with an affidavit stating that the birth 
registration event of herself Smt. Lata Devi d/o Sh. Bhagi Ram born on 18-05-1986 has not been 
entered in the record of Gram Panchayat Kamand. 
 
 Hence, the general public is hereby made aware through this notice that if any person or 
relatives have any objection regarding entering birth event of the applicant Smt. Lata Devi d/o      
Sh. Bhagi Ram born on 18-05-1986, in the Panchayat record of Gram Panchayat Kamand, 
he/she/they may file his/her/their objections on or before 24-06-2024 before this court. In case of 
non-filing of any objection, the ex-parte order will be passed. 
 
 Given under my seal and signature on this 24th of May, 2024. 
 
Seal.    Sd/- 
    Executive Magistrate, 
    Anni, Distt. Kullu (H.P.).  
 

___________ 
 
 

In the Court of Executive Magistrarte, Anni, Distt. Kullu (H.P.) 
 
 Sumitra Devi ..Applicant.  

 
Versus 

 
 General Public ..Respondent. 
 
Subject.—Notice under section 13(3) of Birth & Death Act, 1969. 
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  Smt. Sumitra Devi d/o Sh. Haru Ram, r/o Village Shagan, P.O. Chowai, Tehsil Anni, 
Distt. Kullu (H.P.) has moved an application through District Registrar (B&D)-cum-Chief Medical 
Officer, Kullu in the office of the undersigned accompanying with an affidavit stating that the birth 
registration event of herself Smt. Sumitra Devi d/o Sh. Haru Ram born on 01-07-1977 has not been 
entered in the record of Gram Panchayat Deuthi. 
 
 Hence, the general public is hereby made aware through this notice that if any person or 
relatives have any objection regarding entering birth event of the applicant Smt. Sumitra Devi d/o 
Sh. Haru Ram born on 01-07-1977, in the Panchayat record of Gram Panchayat Deuthi, he/she/they 
may file his/her/their objections on or before 24-06-2024 before this court. In case of non-filing of 
any objection, the ex-parte order will be passed. 
 
 Given under my seal and signature on this 24th of May, 2024. 
 
Seal.    Sd/- 
    Executive Magistrate, 
    Anni, Distt. Kullu (H.P.).  

___________ 
 

In the Court of Sh. Vikas Shukla, HAS, Marriage Officer-cum-Sub-Divisional 
 Magistrate, Kullu, District Kullu (H.P.) 

  
 
 1. Kamal Kishor s/o Sh. Kushal Kumar, r/o Village and Post Office Patti, Tehsil 
Palampur, District Kangra (H.P.) presently residing at 12/5, Ward No. 2, Near Ramshilla, P.O. 
Dhalpur, Tehsil and District Kullu (H.P.). 
 
 2. Dimple d/o Sunder Singh, r/o Thadedhar, P.O. Sargha, Tehsil Nirmand, Distt. Kullu at 
present 12/5, Ward No. 2, Near Ramshilla, P.O. Dhalpur, Tehsil and District Kullu (H.P.). 

 
Versus 

 
General Public 

 
Subject.—Proclamation for the registration of marriage under section 15 of Special Marriage    

Act, 1954. 
 

 Kamal Kishor and Dimple have filed an application alongwith affidavits in the court of 
undersigned under section 15 of Special Marriage Act, 1954 that they have solemnized their 
marriage on 19-04-2016 and they are living as husband and wife since then, hence their marriage 
may be registered under Act ibid. 
 

 Therefore, the general public is hereby informed through this notice that any person who 
has any objection regarding this marriage can file the objections personally or in writing before this 
court on or before 15-06-2024.  The objections received after 15-06-2024 will not be entertained 
and marriage will be registered accordingly. 
 

 Issued today on 16-05-2024 under my hand and seal of the court. 
     
Seal.    Sd/- 

(VIKAS SHUKLA),  
Marriage Officer-cum-Sub-Divisional Magistrate, 

Kullu, District Kullu (H.P.). 
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In the Court of Sh. Vikas Shukla, HAS, Marriage Officer-cum-Sub-Divisional 

 Magistrate, Kullu, District Kullu (H.P.) 
  

 
 1. Tenzin Dundup s/o Sh. Sonam Ram, r/o Village Dunkhra, P.O. and Sub-Tehsil Jari, 
District Kullu (H.P.). 
 
 2. Pema Tolma Tamang d/o Sh. Samu Tenzin Tamang, Mugumkarmarong, District 
Mugu, Nepal. 
       
 

 
Versus 

 
General Public 

 
Subject.—Proclamation for the registration of marriage under section 15 of Special Marriage    

Act, 1954. 
 
 Tenzin Dundup and Pema Tolma Tamang have filed an application alongwith affidavits in 
the court of undersigned under section 15 of Special Marriage Act, 1954 that they have solemnized 
their marriage on 07-01-2024 and they are living as husband and wife since then, hence their 
marriage may be registered under Act ibid. 
 
 Therefore, the general public is hereby informed through this notice that any person who 
has any objection regarding this marriage can file the objections personally or in writing before this 
court on or before 15-06-2024. The objections received after 15-06-2024 will not be entertained 
and marriage will be registered accordingly. 
 
 Issued today on 16-05-2024 under my hand and seal of the court. 
     
Seal.    Sd/- 

(VIKAS SHUKLA),  
Marriage Officer-cum-Sub-Divisional Magistrate, 

Kullu, District Kullu (H.P.). 
 

___________ 
 
 

In the Court of Sh. Vikas Shukla, HAS, Marriage Officer-cum-Sub-Divisional 
 Magistrate, Kullu, District Kullu (H.P.) 

  
 
 1. Anand Sood s/o Sh. Ranjan Sood, r/o Ward No. 2, Akhara Bazar, Kullu, Tehsil & 
District Kullu (H.P.). 
 
 2. Dipali Sethi d/o Sh. Sanjay Sethi, r/o Village Seri Behar, P.O. Shamshi, Tehsil 
Bhunter, District Kullu (H.P.). 

 
Versus 

 
 

General Public 
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Subject.—Proclamation for the registration of marriage under section 15 of Special Marriage    

Act, 1954. 
 
 Anand Sood and Dipali Sethi have filed an application alongwith affidavits in the court of 
undersigned under section 15 of Special Marriage Act, 1954 that they have solemnized their 
marriage on 18-04-2024 and they are living as husband and wife since then, hence their marriage 
may be registered under Act ibid. 
 
 Therefore, the general public is hereby informed through this notice that any person who 
has any objection regarding this marriage can file the objections personally or in writing before this 
court on or before 15-06-2024. The objections received after 15-06-2024 will not be entertained 
and marriage will be registered accordingly. 
 
 Issued today on 16-05-2024 under my hand and seal of the court. 
 
     
Seal.    Sd/- 

(VIKAS SHUKLA),  
Marriage Officer-cum-Sub-Divisional Magistrate, 

Kullu, District Kullu (H.P.). 
 

 
___________ 

 
 
 

In the Court of Sh. Vikas Shukla, HAS, Marriage Officer-cum-Sub-Divisional 
 Magistrate, Kullu, District Kullu (H.P.) 

  
 
 1. Pariksha Thakur d/o Sh. Kali Dutt, r/o Village Dari, P.O. Dalasani, Tehsil Bhunter, 
District Kullu (H.P.). 
 
 2. Deepak Arora s/o Jitender Arora, r/o WZ-631-E, Sri Nagar, Shakurbasti, Rs. North 
West Delhi-110 034. 
       

Versus 
 

General Public 
 

Subject.—Proclamation for the registration of marriage under section 15 of Special Marriage    
Act, 1954. 

 
 Pariksha Thakur and Deepak Arora have filed an application alongwith affidavits in the 
court of undersigned under section 15 of Special Marriage Act, 1954 that they have solemnized 
their marriage on 16-01-2024 and they are living as husband and wife since then, hence their 
marriage may be registered under Act ibid. 
 
 Therefore, the general public is hereby informed through this notice that any person who 
has any objection regarding this marriage can file the objections personally or in writing before this 
court on or before 16-06-2024. The objections received after 16-06-2024 will not be entertained 
and marriage will be registered accordingly. 



 2518        jkti=] fgekpy izns'k] 25 tqykbZ] 2024@03 Jko.k] 1946         
 Issued today on 16-05-2024 under my hand and seal of the court. 
     
Seal.    Sd/- 

(VIKAS SHUKLA),  
Marriage Officer-cum-Sub-Divisional Magistrate, 

Kullu, District Kullu (H.P.). 
 

___________ 
 
 

In the Court of Executive Magistrarte, Anni, Distt. Kullu (H.P.) 
 
 Pingla Devi ..Applicant.  

 
Versus 

 
 General Public ..Respondent. 
 
Subject.—Notice under section 13(3) of Birth & Death Act, 1969. 
  
 Smt. Pingla Devi d/o Sh. Dudhi Ram, r/o Village Doghri, P.O. Deori, Tehsil Anni, Distt. 
Kullu (H.P.) has moved an application through District Registrar (B&D)-cum-Chief Medical 
Officer, Kullu in the office of the undersigned accompanying with an affidavit stating that the birth 
registration event of herself Smt. Pingla Devi d/o Sh. Dudhi Ram born on 01-01-1967 has not been 
entered in the record of Gram Panchayat Namhong. 
 
 Hence, the general public is hereby made aware through this notice that if any person or 
relatives have any objection regarding entering birth event of the applicant Smt. Pingla Devi d/o 
Sh. Dudhi Ram born on 01-01-1967, in the Panchayat record of Gram PanchayatNamhong, 
he/she/they may file his/her/their objections on or before 22-06-2024 before this court. In case of 
non-filing of any objection, the ex-parte order will be passed. 
 
 
 Given under my seal and signature on this 22nd of May, 2024. 
 
 
Seal.    Sd/- 
    Executive Magistrate, 
    Anni, Distt. Kullu (H.P.).  
 

___________ 
 
 
 

In the Court of Sub-Divisional Magistrate-cum-Marriage Officer,  
Manali, District Kullu (H.P.) 

  
In the matter of : 
 
 1. Kaleb Rai age 30 years s/o Sh. Jas Bahadur, r/o Village Harsing Hatta Kothi Gaon, 
Lebong, P.O. Lebong, District Darjeeling, West Bengal-734 105 at present residing at Village 
Chachoga, P.O. & Tehsil Manali, Distt. Kullu (H.P.) Adhaar No. 5203 3511 7870. 
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 2. Pooja aged 25 years d/o Sh. Puran Chand, r/o Shivalik Colony, Village Kala Amb, 
Dera (190), Ambala, Haryana-134 203, Aadhar No. 7256 7854 2147 at present residing at Village 
Chachoga, P.O. & Tehsil Manali, Distt. Kullu (H.P.).   
 

 
Versus 

 
General Public 

 
Subject.—An application for the registration of marriage under Special Marriage Act, 1954. 
 
 Whereas Kaleb Rai age 30 years s/o Sh. Jas Bahadur, r/o Village Harsing Hatta Kothi Gaon, 
Lebong, P.O. Lebong, District Darjeeling, West Bengal-734 105 at present residing at Village 
Chachoga, P.O. & Tehsil Manali, Distt. Kullu (H.P.) Adhaar No. 5203 3511 7870 & Pooja aged 25 
years d/o Sh. Puran Chand, r/o Shivalik Colony, Village Kala Amb, Dera (190), Ambala, Haryana-
134 203, Aadhar No. 7256 7854 2147 at present residing at Village Chachoga, P.O. & Tehsil 
Manali, Distt. Kullu (H.P.) has presented an application on 05-06-2024 in this court for the 
registration of marriage under Special Marriage Act, 1954.  
 
 Hence, this proclamation is hereby issued for the information of General Public that if any 
person have any objection for the registration of the above marriage can appear in this court on   
06-07-2024 to object registration of above marriage personally or through an authorized agent , 
failing which this marriage will be registered under this Act, 1954 accordingly. 
 
 Given under my hand and seal of the court on 10th day of June, 2024.  
     
Seal.    Sd/-  

Special Marriage Officer-cum-Sub-Divisional Magistrate, 
Manali, District Kullu (H.P.). 

 
__________ 

 

 
c vnkyr lgk;d lekgrkZ izFke Js.kh rglhynkj] rglhy /keZiqj] ftyk e.Mh ¼fg0iz0½ 

 
fely ua0 % 07@2024                                      rkjh[k et:vk % 23&02&2024  

 
 Jh gse jkt iq= Jh ujSu flag] fuoklh eyqvk] Mkd?kj fl)iqj] rglhy /keZiqj] ftyk e.Mh ¼fg0 
iz0½A   
    

cuke 
 

vke turk 
     
izkFkZuk&i=-&uke nq#Lrh ckjsA  
 
 izkFkhZ mijksDr us izkFkZuk&i= bl U;k;ky; esa bl vk'k; ls bl U;k;ky; esa izLrqr fd;k gS fd 
mldk lgh uke gse jkt o firk dk uke ujSu flag gS ijUrq jktLo fjdkMZ egky eyqvk esa xyrh ls 
fge jkt o firk dk uke ujk;.k flag ntZ gS izkFkhZ us vius izkFkZuk&i= ds leFkZu esa udy tekcUnh] 
vk/kkj izfr 'kiFk&i= lkFk layXu izLrqr dj j[kk gSA 
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 vr% vke turk dks bl b'rgkj }kjk lwfpr fd;k tkrk gS fd ;fn fdlh O;fDr vke ;k [kkl 
dks mijksDr uke dh nq#Lrh ckjs dksbZ mtj@,rjkt gks rks og 03&07&2024 dks vlkyru ;k odkyru 
izkr% 11-00 cts v/kksgLrk{kjh ds dk;kZy; esa gkftj gksdj viuk ,rjkt fyf[kr ;k ekSf[kd is'k dj 
ldrk gS Cklqjr xSjgkftjh esa ,drjQk dk;Zokgh vey esa ykbZ tk,xhA   
 
 
 vkt fnukad 24&04&2024 dks esjs gLrk{kj o eksgj vnkyr }kjk tkjh gqvkA 
 
   
eksgjA   gLrk{kfjr@& 

lgk;d lekgrkZ izFke Js.kh]  
rglhy /keZiqj] ftyk e.Mh ¼fg0iz0½A 

 
&&&&&&&  

 
 

c vnkyr lgk;d lekgrkZ izFke Js.kh] rglhynkj] rglhy /keZiqj] ftyk e.Mh ¼fg0iz0½ 
 

fely ua0 % 26@2024  rkjh[k et:vk % 15&05&2024 is'kh fnukad % 15&06&2024 
 

 Jh izhre pUn iq= ds'ko jke] fuoklh ykSx.kh] Mkd?kj ykSx.kh] rglhy /keZiqj] ftyk e.Mh        
¼fg0iz0½A   
    

cuke 
 

vke turk 
     
izkFkZuk&i=-&&e`R;q frfFk ntZ djus ckjsA  
 
 izkFkhZ mijksDr us izkFkZuk&i= bl U;k;ky; esa bl vk'k; ls izLrqr fd;k gS fd izkFkhZ dh nknh 
Jherh eFkjk nsoh iRuh vPN: jke dh e`R;q fnukad 04&08&1992 dks gks pqdh gSA izkFkhZ ds vU; lnL; 
eFkjk nsoh dh e`R;q dks xzke iapk;r ykSax.kh ds fjdkMZ esa xyrh ls ntZ ugh djok lds vc izkFkhZ viuh 
nknh dh e`R;q iapk;r fjdkMZ ykSax.kh esa ntZ djokuk pkgrk gSA izkFkhZ us vius izkFkZuk&i= ds leFkZu esa 
vk/kkj izfr] 'kiFk&i= lkFk layXu izLrqr dj j[kk gSA 
 
 
 vr% vke turk dks bl b'rgkj }kjk lwfpr fd;k tkrk gS fd ;fn fdlh O;fDr vke ;k [kkl 
dks mijksDr e`R;q ntZ djus ckjs dksbZ mtj@,rjkt gks rks og 15&06&2024 dks vlkyru ;k odkyru 
izkr% 11-00 cts v/kksgLrk{kjh ds dk;kZy; esa gkftj gksdj viuk ,rjkt fyf[kr ;k ekSf[kd is'k dj 
ldrk gS Cklqjr xSjgkftjh esa ,drjQk dk;Zokgh vey esa ykbZ tk,xhA   
 
 
 vkt fnukad 15&05&2024 dks esjs gLrk{kj o eksgj vnkyr }kjk tkjh gqvkA 
 
 
   
eksgjA   gLrk{kfjr@& 

lgk;d lekgrkZ izFke Js.kh]  
rglhy /keZiqj] ftyk e.Mh ¼fg0iz0½A 
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le{k Jh _"kHk 'kekZ c vf[r;kj lgk;d lekgrkZ izFke Js.kh] rglhy f'keyk xzkeh.k] 

 ftyk f'keyk ¼fg0iz0½ 
 

eqdíek la[;k % 71@2022     rkjh[k ejtqvk % 16&02&2022  rkjh[k is'kh % 26&07&2024          
 
 Jh euh"k 'kekZ iq= Jh enu yky] fuoklh xkao 'kkyh] Mkd?kj e'kkscjk] rglhy f'keyk xzkeh.k] 
ftyk f'keyk ¼fg0iz0½                   - - izkFkhZA 
  

cuke 
 

 1- Jh iou iq= Jh nsoh nr] fuoklh xkao nsoBh] Mkd?kj e'kkscjk] rglhy f'keyk xzkeh.k] ftyk 
f'keyk ¼fg0iz0½] 2- Jh ;ksxzUnz iq= nsoh nr] fuoklh xkao nsoBh] Mkd?kj e'kkscjk] rglhy f'keyk xzkeh.k] 
ftyk f'keyk ¼fg0iz0½] 3- Jherh jek iq=h Jh nsoh nr] fuoklh xkao nsoBh] Mkd?kj e'kkscjk] rglhy 
f'keyk xzkeh.k] ftyk f'keyk ¼fg0iz0½] 4- Jherh lquhrk iq=h Jh nsoh nr] fuoklh xkao nsoBh] Mkd?kj 
e'kkscjk] rglhy f'keyk xzkeh.k] ftyk f'keyk ¼fg0iz0½] 5- Jherh lq"kek iq=h Jh nsoh nr] fuoklh xkao 
nsoBh] Mkd?kj e'kkscjk] rglhy f'keyk xzkeh.k] ftyk f'keyk ¼fg0iz0½] 6- Jherh Hkwous'ojh iq=h Jh nsoh 
nr] fuoklh xkao nsoBh] Mkd?kj e'kkscjk] rglhy f'keyk xzkeh.k] ftyk f'keyk ¼fg0iz0½]             
7- Jherh fuekorh iq=h Lo0 Jh f'ko nr] fuoklh xkao nsoBh] Mkd?kj e'kkscjk] rglhy f'keyk xzkeh.k] 
ftyk f'keyk ¼fg0iz0½] 8- Jherh dqCtk iq=h Jh f'ko nr] fuoklh xkao nsoBh] Mkd?kj e'kkscjk] rglhy 
f'keyk xzkeh.k] ftyk f'keyk ¼fg0iz0½] 9- Jherh izHkk iq=h Jh f'ko nr] fuoklh xkao nsoBh] Mkd?kj 
e'kkscjk] rglhy f'keyk xzkeh.k] ftyk f'keyk ¼fg0iz0½] 10- Jh gjh'k dqekj iq= Jh nsoh jke] fuoklh xkao 
nsoBh] Mkd?kj e'kkscjk] rglhy f'keyk xzkeh.k] ftyk f'keyk ¼fg0iz0½] 11- Jh ;ksxs'k dqekj iq= Jh nsoh 
jke] fuoklh xkao nsoBh] Mkd?kj e'kkscjk] rglhy f'keyk xzkeh.k] ftyk f'keyk ¼fg0iz0½]             
12- Jherh gsekorh dqekjh iq=h nsoh jke] fuoklh xkao nsoBh] Mkd?kj e'kkscjk] rglhy f'keyk xzkeh.k] 
ftyk f'keyk ¼fg0iz0½] 13] Jherh gseykr iq=h nsoh jke] fuoklh xkao nsoBh] Mkd?kj e'kkscjk] rglhy 
f'keyk xzkeh.k] ftyk f'keyk ¼fg0iz0½] 14- Jh izrki pUn iq= Jh lar jke] fuoklh xkao 'kkyh] Mkd?kj 
e'kkscjk] rglhy f'keyk xzkeh.k] ftyk f'keyk ¼fg0iz0½] 15- Jh iw.kZ iq= Jh lar jke] fuoklh xkao 'kkyh] 
Mkd?kj e'kkscjk] rglhy f'keyk xzkeh.k] ftyk f'keyk ¼fg0iz0½] 16- Jherh izHkk iq=h Jh lar jke] fuoklh 
xkao 'kkyh] Mkd?kj e'kkscjk] rglhy f'keyk xzkeh.k] ftyk f'keyk ¼fg0iz0½] 17- Jh jktw iq= Jh nsoh pUn] 
fuoklh lhrkiqj] Mkd?kj e'kkscjk] rglhy f'keyk xzkeh.k] ftyk f'keyk ¼fg0iz0½] 18- Jh eksgu iq= Jh 
nquh pUn] fuoklh lhrkiqj] Mkd?kj e'kkscjk] rglhy f'keyk xzkeh.k] ftyk f'keyk ¼fg0iz0½] 19- Jh ekgsUnz 
'kekZ iq= Jh n;k jke] fuoklh lhrkiqj] Mkd?kj e'kkscjk] rglhy f'keyk xzkeh.k] ftyk f'keyk ¼fg0iz0½] 
20- Jh iou 'kekZ iq=    Jh n;k jke] fuoklh lhrkiqj] Mkd?kj e'kkscjk] rglhy f'keyk xzkeh.k] ftyk 
f'keyk ¼fg0iz0½] 21- Jherh ehuk nsoh iRuh t; pUn] fuoklh xkao nsoBh] Mkd?kj e'kkscjk] rglhy f'keyk 
xzkeh.k] ftyk f'keyk ¼fg0iz0½] 22- Jh d`".k nr iq= Jh fnyk jke] fuoklh xkao 'kkyh] Mkd?kj e'kkscjk] 
rglhy f'keyk xzkeh.k] ftyk f'keyk ¼fg0iz0½] 23- Jherh tkudh nkl iq= Jh fnyk jke] fuoklh xkao 
'kkyh] Mkd?kj e'kkscjk] rglhy f'keyk xzkeh.k] ftyk f'keyk ¼fg0iz0½] 24- Jh fd'ku iq= Jh bZ'oj nr] 
fuoklh xkao nsoBh] Mkd?kj e'kkscjk] rglhy f'keyk xzkeh.k] ftyk f'keyk ¼fg0iz0½]25- Jh enu yky iq= 
Lo0 bZ'oj nr] fuoklh xkao nsoBh] Mkd?kj e'kkscjk] rglhy f'keyk xzkeh.k] ftyk f'keyk ¼fg0iz0½]     
26- Jh txnh'k iq= Jh izse yky] fuoklh xkao nsoBh] Mkd?kj e'kkscjk] rglhy f'keyk xzkeh.k] ftyk 
f'keyk ¼fg0iz0½] 27- Jherh xhrk nsoh iq=h Lo0 Jh izse yky] fuoklh xkao nsoBh] Mkd?kj e'kkscjk] rglhy 
f'keyk xzkeh.k] ftyk f'keyk ¼fg0iz0½] 28- Jherh izHkk iRuh izse yky] fuoklh xkao nsoBh] Mkd?kj e'kkscjk] 
rglhy f'keyk xzkeh.k] ftyk f'keyk ¼fg0iz0½] 29- Jh 'kfDr jke iq= Jh dkdw] fuoklh l/kkSMk] Mkd?kj 
e'kkscjk] rglhy f'keyk xzkeh.k] ftyk f'keyk ¼fg0iz0½] 30- Jherh lqHknzk iq=h Lo0 Jh dkdw] fuoklh 
l/kkSMk] Mkd?kj e'kkscjk] rglhy f'keyk xzkeh.k] ftyk f'keyk ¼fg0iz0½] 31- Jherh 'kkfr iq=h dkdw] 
fuoklh l/kkSMk] Mkd?kj e'kkscjk] rglhy f'keyk xzkeh.k] ftyk f'keyk ¼fg0iz0½] 32- JhczEgkuUn iq=       
Lo0 Jh Hkwi jke] fuoklh xkao xqek] Mkd?kj xEek] rglhy f'keyk xzkeh.k] ftyk f'keyk ¼fg0iz0½]       
33- Jh gsekUkUn iq= Hkwi jke] fuoklh xkao 'kkyh] Mkd?kj e'kkscjk] rglhy f'keyk xzkeh.k] ftyk f'keyk 
¼fg0iz0½] 34- Jh jkekuUn iq= Jh Hkwi jke] fuoklh xkao 'kkyh] Mkd?kj e'kkscjk] rglhy f'keyk xzkeh.k] 
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ftyk f'keyk ¼fg0iz0½] 35- Jh vkse izdk'k iq= Lo0 Jh Hkwi jke] fuoklh xkao 'kkyh] Mkd?kj e'kkscjk] 
rglhy f'keyk xzkeh.k] ftyk f'keyk ¼fg0iz0½] 36- Jh iq"ik nsoh iq=h Lo0 Jh Hkwi jke] fuoklh xkao pkanh] 
Mkd?kj e'kkscjk] rglhy f'keyk xzkeh.k] ftyk f'keyk ¼fg0iz0½] 37- Jh lwjt nr iqq=             
Lo0 Jh :nznr] fuoklh xkao 'kkyh] Mkd?kj e'kkscjk] rglhy f'keyk xzkeh.k] ftyk f'keyk ¼fg0iz0½]         
38- Jh ghjk UkUn iq= Lo0 Jh :nznr] fuoklh xkao 'kkyh] Mkd?kj e'kkscjk] rglhy f'keyk xzkeh.k] ftyk 
f'keyk ¼fg0iz0½] Jherh lqnZ'kuk iq=h Lo0 Jh :nznr] fuoklh cu;kuk] Mkd?kj D;kjVw] rglhy fB;ksx] 
ftyk f'keyk ¼fg0iz0½] 40- xksnkojh iq=h :nznr] fuoklh uky] Mkd?kj D;kjVw] rglhy fB;ksx] ftyk 
f'keyk ¼fg0iz0½] 41- Jh czEgkUkUn iq= Lo0 Jh n;k uUn] fuoklh lhrkiqj] Mkd?kj e'kkscjk] rglhy f'keyk 
xzkeh.k] ftyk f'keyk ¼fg0iz0½] 42- Jh izse yky iqq= ukjk;.k nr] fuoklh xkao 'kkyh] Mkd?kj e'kkscjk] 
rglhy f'keyk xzkeh.k] ftyk f'keyk ¼fg0iz0½] 43- Jherh ghjk iRuh nsoh nr] fuoklh xkao nsoBh] Mkd?kj 
e'kkscjk] rglhy f'keyk xzkeh.k] ftyk f'keyk ¼fg0iz0½] 44- Jherh pIik nsoh iRuh Lo0 Jh nsoh jke] 
fuoklh xkao nsoBh] Mkd?kj e'kkscjk] rglhy f'keyk xzkeh.k] ftyk f'keyk ¼fg0iz0½] 45- Jherh ujonk 
iRuh Lo0 Jh lar jke] fuoklh xkao 'kkyh] Mkd?kj e'kkscjk] rglhy f'keyk xzkeh.k] ftyk f'keyk 
¼fg0iz0½] 46- Jherh fceyk iq=h f'ko nr] fuoklh xkao nsoBh] Mkd?kj e'kkscjk] rglhy f'keyk xzkeh.k] 
ftyk f'keyk ¼fg0iz0½                                                           - -izfroknhx.kA              
 
 izkFkZuk&i= cjk;s tsj /kkjk 123 ds vUrxZr rdlhe gsrq izkFkZuk&i= ckcr Hkwfe eUnjtk 
[kkrk@[krkSuh ua0 38@56] fdÙkk 25] eksgky@ekStk <yh] rglhy f'keyk xzkeh.k] ftyk f'keyk ¼fg0iz0½A 
 
 izkFkZuk&i= Jh euh"k 'kekZ iq= Jh enu yky] fuoklh xkao 'kkyh] Mkd?kj e'kkscjk] rglhy f'keyk 
xzkeh.k] ftyk f'keyk ¼fg0iz0½ us bl U;k;ky; esa izkFkZuk&i= cjk;s tsj /kkjk 123 ds vUrxZr rdlhe gsrq 
[kkrk@[krkSuh ua0 38@56] fdÙkk 25] eksgky@ekStk <yh] rglhy f'keyk xzkeh.k] ftyk f'keyk ¼fg0iz0½ 
ckjs izLrqr fd;k gS ftlesa ekSdk rdlhe vey esa ykbZ tk pqdh gS ftlesa izfroknhx.kksa dh rkehy 
lk/kkj.k rjhds ls lEHko u gks ik jgh gSA 
  
 vr% b'rgkj }kjk mDr lHkh izfroknhx.kksa dks lwfpr fd;k tkrk gS fd ;fn mDr ekeyk ckcr 
rdlhe ckjs dksbZ mtj o ,rjkt gks rks Lo;a o fyf[kr rkSj ij fnukad 26&07&2024 dks vijkà 2-00 
cts rd dksVZ ifjlj pDdj (DLSA Top Floor Room) esa vkdj viuk ,rjkt is'k djs vU;Fkk 
,drjQk dk;Zokgh vey esa ykbZ tk,xhA  
 
 vkt fnukad 03&07&2024 dks esjs gLrk{kj o eksgj vnkyr ls tkjh fd;k x;kA 
 
 
eksgjA      gLrk{kfjr@& 
                                    lgk;d lekgrkZ izFke Js.kh] 

 rglhy f'keyk xzkeh.k] ftyk f'keyk ¼fg0iz0½A 
 
 

&&&&&&&&&&  
 
 

le{k Jh _"kHk 'kekZ c vf[r;kj lgk;d lekgrkZ izFke Js.kh] rglhy f'keyk xzkeh.k] 
 ftyk f'keyk ¼fg0iz0½ 

 
eqdíek la[;k % 53@2020     rkjh[k ejtqvk % 22&08&2020  rkjh[k is'kh % 26&07&2024          
 
 Jh iw.kZ pUn iq= lqUnj jke] fuoklh xkao laxksbZ] Mkd?kj ekaxw] rglhy vdhZ] ftyk lksyu ¼fg0iz0½         
  

cuke 
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 1- Jh jktsUnz flag iq= Jh nhi jke] fuoklh xkao cM'k] Mkd?kj ,-th- f'keyk] rglhy f'keyk 
xzkeh.k] ftyk f'keyk ¼fg0iz0½] 2- Jh lqjsUnz flag iq= Jh nhi jke] fuoklh xkao iMsph] Mkd?kj ,-th- 
f'keyk] rglhy f'keyk xzkeh.k] ftyk f'keyk ¼fg0iz0½] 3- Jherh deyk nsoh iRuh nhi jke] fuoklh xkao 
cM'k] Mkd?kj ,-th- f'keyk] rglhy f'keyk xzkeh.k] ftyk f'keyk ¼fg0iz0½] 4- Jh ve`r flag iq= ukjk;.k 
nkl] fuoklh xkao Hkkykjk] rglhy jksgMw] ftyk f'keyk ¼fg0iz0½] 5- Jherh lqns'k iq=h Jh calr jke] 
fuoklh dksVh] rglhy dksV[kkbZ] ftyk f'keyk ¼fg0iz0½] 6- Jh t; flag iq= pSa[kk jke] fuoklh rrkgj]] 
rglhy f'keyk xzkeh.k] ftyk f'keyk ¼fg0iz0½    - -izfroknhx.kA 
 
 izkFkZuk&i= cjk;s tsj /kkjk 123 ds vUrxZr rdlhe gsrq izkFkZuk&i= ckcr Hkwfe eUnjtk 
[kkrk@[krkSuh ua0 240@328] [kljk ua0 91] jdck rknknh 00&45&83 gS0] eksgky@ekStk cM'k] rglhy 
f'keyk xzkeh.k] ftyk f'keyk ¼fg0iz0½A 
 
 izkFkZuk&i= Jh iw.kZ pUn iq= lqUnj jke] fuoklh xkao laxksbZ] Mkd?kj ekaxw] rglhy vdhZ] ftyk 
lksyu ¼fg0iz0½us bl U;k;ky; esa izkFkZuk&i= cjk;s tsj /kkjk 123 ds vUrxZr rdlhe gsrq [kkrk@[krkSuh 
ua0 240@328] [kljk ua0 91] jdck rknknh 00&45&83 gS0] eksgky@ekStk cM'k] rglhy f'keyk xzkeh.k] 
ftyk f'keyk ¼fg0iz0½ ckjs izLrqr fd;k gS ftlesa izrhoknh ua0 2 rk 6 dh rkehy lk/kkj.k rjhds ls lEHko 
u gSA 
  
 vr% b'rgkj }kjk izrhoknh ua0 2 rk 6 dks lwfpr fd;k tkrk gS fd ;fn mDr ekeyk ckcr 
rdlhe ckjs dksbZ mtj o ,rjkt gks rks Lo;a o fyf[kr rkSj ij fnukad 26&07&2024 dks vijkà 2-00 
cts rd dksVZ ifjlj pDdj (DLSA Top Floor Room) esa vkdj viuk ,rjkt is'k djs vU;Fkk 
,drjQk dk;Zokgh vey esa ykbZ tk,xhA  
 
 vkt fnukad 12&07&2024 dks esjs gLrk{kj o eksgj vnkyr ls tkjh fd;k x;kA 
 
 
eksgjA      gLrk{kfjr@& 
                                    lgk;d lekgrkZ izFke Js.kh] 

 rglhy f'keyk xzkeh.k] ftyk f'keyk ¼fg0iz0½A 
 

&&&&&&&&&&  
 

c vnkyr lgk;d lekgrkZ f}rh; Js.kh] rglhy f'keyk xzkeh.k] ftyk f'keyk ¼fg0iz0½ 
 

eqdíek la[;k % 12 IX@2024     rkjh[k ejtqvk % 20&06&2024  rkjh[k is'kh % 07&08&2024          
 
 1-  Jh lrh'k vkuUn iq= Jh jke izdk'k] fuoklh gfj Hkou] utnhd vkbZ-Vh-vkbZ-] nh eky lksyu] 
rglhy o ftyk lksyu ¼fg0iz0½] 2- v'kksd vkuUn iq= Jh jke izdk'k] fuoklh gfj Hkou] utnhd vkbZ-Vh-
vkbZ-] nh eky lksyu] rglhy o ftyk lksyu ¼fg0iz0½] 3- xxu vkUun iq= Jh v'kksd vkUun] fuoklh 
gfj Hkou] utnhd vkbZ-Vh-vkbZ-] nh eky lksyu] rglhy o ftyk lksyu ¼fg0iz0½] 4- Jh fo'kky vkUun 
iq= Jh lrh'k vkUun] fuoklh gfj Hkou] utnhd vkbZ-Vh-vkbZ-] nh eky lksyu] rglhy o ftyk lksyu 
¼fg0iz0½] ¼ekQZr eq[r;kj [kkl½ deys'k dqekj Bkdqj iq= Jh eksrh jke] fuoklh xkao pMkSyh] Mkd?kj 
vkUuniqj] rglhy f'keyk xzkeh.k] ftyk f'keyk ¼fg0iz0½                                   - -izkFkhZA  
     

cuke 
 
 

 1- tkV mQZ fuDdk jke iq= Jh /kuh jke] fuoklh xkao o Mkd?kj 'kks?kh] rglhy f'keyk xzkeh.k] 
ftyk f'keyk ¼fg0iz0½]                                             ---izfroknhx.kA 
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 Jh lrh'k vkuUn iq= Jh jke izdk'k] fuoklh gfj Hkou] utnhd vkbZ-Vh-vkbZ-] nh eky lksyu] 
rglhy o ftyk lksyu ¼fg0iz0½] v'kksd vkuUn iq= Jh jke izdk'k] fuoklh gfj Hkou] utnhd vkbZ-Vh-
vkbZ-] nh eky lksyu] rglhy o ftyk lksyu ¼fg0iz0½] xxu vkUun iq= Jh v'kksd vkUun] fuoklh gfj 
Hkou] utnhd vkbZ-Vh-vkbZ-] nh eky lksyu] rglhy o ftyk lksyu ¼fg0iz0½] Jh fo'kky vkUun iq= Jh 
lrh'k vkUun] fuoklh gfj Hkou] utnhd vkbZ-Vh-vkbZ-] nh eky lksyu] rglhy o ftyk lksyu ¼fg0iz0½] 
¼ekQZr eq[r;kj [kkl½ deys'k dqekj Bkdqj iq= Jh eksrh jke] fuoklh xkao pMkSyh] Mkd?kj vkUuniqj] 
rglhy f'keyk xzkeh.k] ftyk f'keyk ¼fg0iz0½ us bl U;k;ky; esa izkFkZuk&i= cjk;as tsj /kkjk 123 ds 
vUrxRkZ Hkw&foHkktu gsrw vjkth [kkrk@[krkSuh ua0 104@159] [kljk ua0 287] 288] 289] 290] 291] 292] 
293] 294] 310 gS0] okdk pd mi&egky 'kks?kh] rglhy f'keyk xzkeh.k] ftyk f'keyk ¼fg0iz0½ ckjs izLrqr 
fd;k gSA dbZ ckj bl vnkyr }kjk leu tkjh fd;s x;s ijUrq vne rkehy o IkzkFkhZ ds ykirk irk gksus 
ds dkj.k rkehy u gks ldhA ftlesa ;g izrhr gksrk gS fd izfroknhx.k tkucw> dj mijksDr eqdíek esa 
is'k u gks jgk gSA 
 
 vr% vnkyr dks fo'okl gks pqdk gS fd mijksDr izfroknh ua0 1 dh rkehy lk/kkj.k rjhds ls gksuk 
eqf'dy gSA vr% b'rgkj }kjk lwfpr fd;k tkrk gS fd ;fn fdlh dks Hkh mijksDr eqdíek Hkw&foHkktu 
ckjs dksbZ mtj o ,rjkt gks rks Lo;a ;k fyf[kr rkSj ij fnukad 07&08&2024 dks izkr% 10 cts gkftj 
vnkyr dksVZ ifjlj pDdj esa vkdj viuk ,rjkt is'k djsa] vU;Fkk ,drjQk dk;Zokgh vey esa ykbZ 
tk,xhA  
 
 vkt fnukad 20&07&2024 dks esjs gLrk{kj o eksgj vnkyr ls tkjh fd;k x;kA 
 
 
eksgjA      gLrk{kfjr@& 
                                    lgk;d lekgrkZ f}rh; Js.kh] 

 rglhy f'keyk xzkeh.k] ftyk f'keyk ¼fg0iz0½A 
 
 

&&&&&&&&&& 
 
 
 

In the Court of Sh. Dharmesh Ramotra (HAS), Sub-Divisional Magistrate, Rohru,  
District Shimla (H. P.) 

 

In the matter of: 
  

 Sh. Ashwani s/o Sh. Prem Lal, r/o Village Shekhal, P.O. Dhadi Ghunsa, Tehsil Rohru, 
Distt. Shimla (H.P.)        ..Applicant.   

 
Versus 

 
 

 General Public . . Respondent. 

  
Subject.—Application under section 13(3) of Birth and Death Registration Act, 1969. 
 
 Whereas, Sh. Ashwani s/o Sh. Prem Lal, r/o Village Shekhal, P.O. Dhadi Ghunsa, Tehsil 
Rohru, Distt. Shimla (H.P.) has filed an application alongwith affidavit in the court of undersigned 
under section 13(3) of the Birth & Death Registration Act, 1969 to enter the date of birth of his son 
Ayush 08-09-2016 in the records of birth Register of Gram Panchayat Shekhal, Development Block 
Rohru.    
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 Now, therefore, objection are invited from the general public that if anyone has any 
objection regarding to enter the date of birth of Ayush (08-09-2016) they should appear before the 
court of undersigned within 30 days from the publication of this notice  either personally or through 
their authorized agent. 
 
 In the event of their failure to do so, it would be deemed that there is no objection and order 
shall be passed ex-parte without affording any further opportunity of being heard.  
    
 
 Issued under my hand and seal of the court on this 11th July, 2024. 
 

Seal.    Sd/- 
(DHARMESH RAMOTRA, HAS), 

Sub-Divisional Magistrate, 
Rohru, District Shimla (H.P.).  

 

__________ 
 
 

In the Court of Sh. Vijay Wardhan (IAS), Sub-Divisional Magistrate, Rohru,  
District Shimla (H.P.) 

 

In the matter of: 
  
 Smt. Sarita d/o Sh. Mohan Singh, r/o V.P.O Masli, Sub-Tehsil Jangla, Distt. Shimla (H.P.)  

..Applicant.   
 

Versus 
 

 

 General Public . . Respondent. 
  

Subject.—Application under section 13(3) of Birth and Death Registration Act, 1969. 
 
 Whereas, Smt. Sarita d/o Sh. Mohan Singh, r/o VPO Masli, Sub-Tehsil Jangla, Distt. 
Shimla (H.P.) has filed an application alongwith affidavit in the court of undersigned under section 
13(3) of the Birth & Death Registration Act, 1969 to enter the date of birth of hersalf 10-10-1974 in 
the records of birth Register of Gram Panchayat Masli, Development Block Rohru.    
 
 Now, therefore, objection are invited from the general public that if anyone has any 
objection regarding to enter the date of birth of herself (10-10-1974) they should appear before the 
court of undersigned within 30 days from the publication of this notice  either personally or through 
their authorized agent. 
 
 In the event of their failure to do so, it would be deemed that there is no objection and order 
shall be passed ex-parte without affording any further opportunity of being heard.  
    
 
 Issued under my hand and seal of the court on this 18th July, 2024. 
 
 

Seal.    Sd/- 
(VIJAY WARDHAN, IAS), 

SDM  Rohru,  
District Shimla (H. P.). 
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In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Shimla (Rural), 

 District Shimla (H.P.) 
 

 1. Sh. Prem Kumar s/o Sh. Yog Raj, aged 33 years, r/o Village Dishti (220), P.O. Sainj, 
Tehsil Sunni, District Shimla (H.P.).  
 
 2. Sufiya d/o Sh. Mumtaj Alam, aged 20 years, r/o Village Sehajpura, P.O. Thana Goria 
Kothi, Tehsil Balharia, District Siwan, Bihar A/P Roshan Building, Totu Chowk, Tehsil & District 
Shimla (H.P.). 
      
                              Versus 

 
General Public 

 
Subject.—Registration of Marriage u/s 15 of Special Marriage Act, 1954. 
 
 Sh. Prem Kumar s/o Sh. Yog Raj, aged 33 years, r/o Village Dishti (220), P.O. Sainj, Tehsil 
Sunni, District Shimla (H.P.) and Sufiya d/o Sh. Mumtaj Alam, aged 20 years, r/o Village 
Sehajpura, P.O. Thana Goria Kothi, Tehsil Balharia, District Siwan, Bihar A/P Roshan Building, 
Totu Chowk, Tehsil & District Shimla (H.P.) have filed an application alongwith affidavits in the 
court of the undersigned stating therein that they have solemnized their marriage on 17-10-2023 
and are living together as husband and wife since then, but the marriage has not been found entered 
in the records of Registrar of Marriages of Gram Panchayat concerned/ Municipal Corporation 
Shimla and marriage be registered under the Special Marriage Act, 1954.   
 
 Therefore, objections are hereby invited from the General Public through this notice, that if 
anyone has any objection regarding registration of this marriage, then they can file their objections 
personally or in writing before the court of undersigned on or before 14-08-2024. After that no 
objection shall be entertained and marriage will be registered accordingly. 
 
 Issued  under my hand and seal of the court today on 15 July, 2024. 
 
Seal.       Sd/- 

Marriage Officer-cum-Sub-Divisional Magistrate, 
Shimla (Rural).  

 

__________ 
 
 

In the Court of Ms. Kavita Thakur, Sub-Divisional Magistrate, Shimla (Rural),  
District Shimla (H. P.) 

 

 Sh. Rambir Singh s/o Sh. Durga Singh r/o H.No. 543, Type-4, Sector-3, R.K Puram, South 
West Delhi-110 022.   
 

Versus 
 

 

 General Public . . Respondent. 
  
 Whereas, Sh. Rambir Singh s/o Sh. Durga Singh r/o H.No. 543, Type-4, Sector-3, R.K 
Puram, South West Delhi-110 022 has filed an application alongwith affidavit in the court of 
undersigned under section 13(3) of the Birth & Death Registration Act, 1969 to enter the date of 
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birth of his daughter namely Pratibha d/o Sh. Rambir Singh in the records of Registrar, Birth and 
Death in Gram Panchayat Jalel, Shimla (H.P.)  
 
Sl. 
No. 

Name of the family member Relation Date of Birth 

1. Pratibha daughter 15-03-1994 

 
 Hence, this proclamation is issued to the general public if they have any objection/claim 
regarding entry of the name & date of birth of above named in the records of Registrar, Birth and 
Death in Gram Panchayat Jalel, Shimla (H.P.) may file their claims/objections in this court on or 
before one month of publication of this notice in Govt. Gazette, failing which necessary orders will 
be passed.    
 
 Issued today on 23-07-2024 under my signature and seal of the court. 
 
 

Seal.    Sd/- 
Sub-Divisional Magistrate, 

Shimla(R), District Shimla (H.P.).  
 
 

__________ 
 
 

In the Court of Sh. Vijay Wardhan (IAS), Sub-Divisional Magistrate, Rohru,  
District Shimla (H.P.) 

 
 1. Sh. Ajeet Kumar s/o Late Sh. Banka Ram r/o Village Jagoti, P.O. Kaloti, Tehsil 
Chirgaon, Distt. Shimla (H.P.) age 35 years.   
 2. Abhilasha d/o Sh. Uttam Chand, Village Jara, P.O. Seema, Tehsil Rohru, Distt. Shimla 
(H.P.) age 30 years ..Applicant.   

Versus 
 

 

 General Public . . Respondent. 
 
Subject.—Registration of marriage under H.P. Registration of Marriage Act, 1996. 
 
 Whereas, the above named applicants have made an application of marriage under H.P. 
Registration of Marriage Act, 1996 alongwith affidavit stating therein that they have solemnized 
their marriage on 29-05-2023 at Village Jara, P.O. Seema, Tehsil Rohru, Distt. Shimla (H.P.) but 
this marriage has not been entered in the records of the Gram Panchayat Diswani, Development 
Block Chhohara, Distt. Shimla (H.P.) and whereas the applicants have prayed that necessary order 
for the registration of their marriage. 
 
 Now, therefore, objection are invited from the general public that if anyone has any 
objection regarding the registration of the marriage of above named applicants, they should appear 
before the court of undersigned within 30 days from the publication of this notice  either personally 
or through their authorized agent. 
 
 In the event of their failure to do so, it would be deemed that there is no objection to the 
proposed registration of marriage and order shall be passed ex-parte for the registration of marriage  
without affording any further opportunity of being heard.  
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    Issued under my hand and seal of the court on this 18th day of July, 2024. 
 
 

Seal.    Sd/- 
(VIJAY WARDHAN, IAS), 

SDM  Rohru,  
District Shimla (H. P.). 

 
 

__________ 
 

Office of the Sub-Divisional Magistrate, Arki, District Solan (H.P.) 
 

Case No. : 17 /2024             Date of Instt. :11-06-2024 Date of Decision : 10-07-2024              
          

 Smt. Krishna Devi w/o Sh. Hari Ram, r/o Village Bagga, P.O. Darlaghat, Tehsil Arki, 
District Solan (H.P.) ..Applicant.  
  

Versus 
 

 General Public ..Respondent. 

 

 
Regarding delayed registration of Birth event under section 13(3) of the. Birth and Death 
Registration Act,1969. 
 

 
  Smt. Krishna Devi w/o Sh. Hari Ram, r/o Village Bagga, P.O. Darlaghat, Tehsil Arki, 
District Solan (H.P.) has filed a case under section 13(3) of the Birth & Death Registration Act, 
1969 alongwith affidavits and other documents stating therein that her daughter Smt. Kaushalya 
Devi was born on 03-02-1974 at Village Bagga, P.O. Darlaghat, but her birth has not been entered 
in the records of Gram Panchayat Darla, Tehsil Arki, District Solan (H.P.) as per the non-
availability Certificate No. 10 issued by the Registrar, Birth and Death Registration, G.P. Darla, 
Tehsil Arki. 

 
 

 Therefore, by this proclamation, the general public is hereby informed that any person 
having any objection for registration of delayed birth in respect of Kaushalya Devi, may submit 
their objections in writing to this office on or before 10-07-2024 at 10.00 A.M., failing which no 
objection will be entertained afterwards. 
 

 
 Given under my hand and seal of this office on this 11th day of June, 2024. 
 
Seal.    Sd/-  

Sub-Divisional Magistrate,   
Arki, District Solan (H P.). 

 
 

___________   
 

 
Before Sh. Jagpal Singh, Executive Magistrate (Tehsildar), Kasauli, District Solan (H.P.) 

 
Case No. : 13 /2024             Date of Instt. :11-07-2024 Date of Decision : 12-08-2024              

          
 Sh. Gulab Singh s/o Sh. Phatu Ram, r/o Village Sandhog, P.O. Nayagram, Tehsil Kasauli, 
District Solan (H.P.) ..Applicant.  
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Versus 

 

 General Public ..Respondent. 

 

 
Application under section 13(3) of Birth and Death Registration Act,1969. 
 

 
  Sh. Gulab Singh s/o Sh. Phatu Ram, r/o Village Sandhog, P.O. Nayagram, Tehsil Kasauli, 
District Solan (H.P.) has moved an application before the undersigned under section 13(3) of the 
Birth & Death Registration Act, 1969 alongwith affidavits and other documents stating therein that 
his daughter namely Rupi Devi was born on 09-06-1983 at Village Sandhog, P.O. Nayagram, 
Tehsil Kasauli, District Solan (H.P.) but her date of birth could not be registered in the records of 
Gram Panchayat Banasar, Tehsil Kasauli within stipulated period. Hence he prayed for passing 
necessary orders to the Secretary, Birth and Death Registration, Gram Panchayat Banasar, Tehsil 
Kasauli for entering the same in the Birth and Death records. 
 

 Therefore, by this proclamation, the general public is hereby informed that any person 
having any objection for the registration of delayed birth of Smt. Rupi Devi d/o Sh. Gulab Singh, 
may submit their objections in writing in this court on or before 12-08-2024 at 10.00 A.M., failing 
which no objection will be entertained after expiry of date. 
 

 
 Given under my hand and seal of the court on this 11th day of July, 2024. 
 
Seal.    Sd/-  

(JAGPAL SINGH), 
Executive Magistrate (Tehsildar),   

Kasauli, District Solan (H P.). 
 
 

___________   
 

Before Sh. Jagpal Singh, Executive Magistrate (Tehsildar), Kasauli, District Solan (H.P.) 
 

Case No. : 12 /2024             Date of Instt. :11-07-2024 Date of Decision : 12-08-2024              
          

 Sh. Ajay Kumar Chauhan s/o Sh. Amar Chand, r/o Village Dhar Ki Ber, P.O. Dharampur, 
Tehsil Kasauli, District Solan (H.P.) ..Applicant.  
  

Versus 
 

 General Public ..Respondent. 

 

 
Application under section 13(3) of Birth and Death Registration Act,1969. 
 

 
  Sh. Ajay Kumar Chauhan s/o Sh. Amar Chand, r/o Village Dhar Ki Ber, Tehsil Kasauli, 
District Solan (H.P.) has moved an application before the undersigned under section 13(3) of the 
Birth & Death Registration Act, 1969 alongwith affidavits and other documents stating therein that 
his birth on 03-06-1976 at Village Dhar Ki Ber, P.O. Dharampur, Tehsil Kasauli, District Solan 
(H.P.) but his date of birth could not be registered in the records of Gram Panchayat Dharampur, 
Tehsil Kasauli within stipulated period. Hence he prayed for passing necessary orders to the 
Secretary, Birth and Death Registration, Gram Panchayat Dharampur, Tehsil Kasauli for entering 
the same in the Birth and Death records. 
 
 Therefore, by this proclamation, the general public is hereby informed that any person 
having any objection for the registration of delayed date of birth of Sh. Ajay Kumar Chauhan s/o 



 2530        jkti=] fgekpy izns'k] 25 tqykbZ] 2024@03 Jko.k] 1946         
Sh. Amar Chand may file their objections in writing in this court on or before 12-08-2024 at           
10.00 A.M., failing which no objection will be entertained after expiry of date. 
 

 
 Given under my hand and seal of the court on this 11th day of July, 2024. 
Seal.    Sd/-  

(JAGPAL SINGH), 
Executive Magistrate (Tehsildar),   

Kasauli, District Solan (H P.). 
 
 

___________   
 

Before Sh. Jagpal Singh, Executive Magistrate (Tehsildar), Kasauli, District Solan (H.P.) 
 

Case No. : 14 /2024             Date of Instt. :11-07-2024 Date of Decision : 12-08-2024              
          

 Smt. Raksha Devi d/o Sh. Sobha Ram, r/o Village Sanawar, P.O. Sanawar, Tehsil Kasauli, 
District Solan (H.P.) ..Applicant.  
  

Versus 
 

 General Public ..Respondent. 

 

 
Application under section 13(3) of Birth and Death Registration Act,1969. 
 

 
  Smt. Raksha Devi d/o Sh. Sobha Ram, r/o Village Sanawar, P.O. Sanawar, Tehsil Kasauli, 
District Solan (H.P.) has moved an application before the undersigned under section 13(3) of the 
Birth & Death Registration Act, 1969 alongwith affidavits and other documents stating therein that 
her birth on 16-01-1960 at Village Sanawar, P.O. Sanawar, Tehsil Kasauli, District Solan (H.P.) but 
her date of birth could not be registered in the records of Gram Panchayat Kasauli Garkhal, Tehsil 
Kasauli within stipulated period. Hence she prayed for passing necessary orders to the Secretary, 
Birth and Death Registration, Gram Panchayat Kasauli Garkhal, Tehsil Kasauli for entering the 
same in the Birth and Death records. 
 

 Therefore, by this proclamation, the general public is hereby informed that any person 
having any objection for the registration of delayed date of birth of Smt. Raksha Devi d/o Sh. 
Sobha Ram, may submit their objections in writing in this court on or before 12-08-2024 at 10.00 
A.M., failing which no objection will be entertained after expiry of date. 
 

 
 Given under my hand and seal of the court on this 11th day of July, 2024. 
 
Seal.    Sd/-  

(JAGPAL SINGH), 
Executive Magistrate (Tehsildar),   

Kasauli, District Solan (H P.). 
 

___________   
 

Before Sh. Jagpal Singh, Executive Magistrate (Tehsildar), Kasauli, District Solan (H.P.) 
 

Case No. : 11 /2024             Date of Instt. :11-07-2024 Date of Decision : 12-08-2024              
          

 Smt. Yog Dei alias Yogita d/o Sh. Tula Ram, r/o Village Mundru, P.O. Jubbar, Tehsil 
Kasauli, District Solan (H.P.) ..Applicant.  
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Versus 

 

 General Public ..Respondent. 

 

 
Application under section 13(3) of Birth and Death Registration Act,1969. 
 

 
  Smt. Yog Dei alias Yogita d/o Sh. Tula Ram, r/o Village Mundru, Tehsil Kasauli, District 
Solan (H.P.) has moved an application before the undersigned under section 13(3) of the Birth & 
Death Registration Act, 1969 alongwith affidavits and other documents stating therein that her birth 
on 24-05-1972 at Village Mundru, P.O. Jubbar, Tehsil Kasauli, District Solan (H.P.) but her date of 
birth could not be registered in the records of Gram Panchayat Chamian, Tehsil Kasauli within 
stipulated period. Hence she prayed for passing necessary orders to the Secretary, Birth and Death 
Registration, Gram Panchayat Chamian, Tehsil Kasauli for entering the same in the Birth and 
Death records. 
 

 Therefore, by this proclamation, the general public is hereby informed that any person 
having any objection for the registration of delayed date of birth of Smt. Yog Dei alias Yogita d/o 
Sh. Tula Ram, may submit their objections in writing in this court on or before 12-08-2024 at        
10.00 A.M., failing which no objection will be entertained after expiry of date. 
 

 
 Given under my hand and seal of the court on this 11th day of July, 2024. 
 
 
Seal.    Sd/-  

(JAGPAL SINGH), 
Executive Magistrate (Tehsildar),   

Kasauli, District Solan (H P.). 
 
 

___________   
 

 
Before Sh. Jagpal Singh, Executive Magistrate (Tehsildar), Kasauli, District Solan (H.P.) 

 
Case No. : 10 /2024             Date of Instt. :11-07-2024 Date of Decision : 12-08-2024              

          
 Smt. Usha d/o Late Sh. Nek Ram Sharma, r/o Village Bandehra, Tehsil Ghumarwin, Distt. 
Bilaspur (H.P.)  ..Applicant.  
  

Versus 
 

 General Public ..Respondent. 

 

 
Application under section 13(3) of Birth and Death Registration Act,1969. 
 

 
  Smt. Usha d/o Late Sh. Nek Ram Sharma, r/o Village Bandehra, Tehsil Ghumarwin, Distt. 
Bilaspur (H.P.) has moved an application before the undersigned under section 13(3) of the Birth & 
Death Registration Act, 1969 alongwith affidavits and other documents stating therein that her birth 
on 01-01-1976 at Servants Quarter of The Lawrence School, Sanawar, P.O. Sanawar, Tehsil 
Kasauli, District Solan (H.P.) but her date of birth could not be registered in the records of Gram 
Panchayat Garkhal, Tehsil Kasauli within stipulated period. Hence she prayed for passing 
necessary orders to the Secretary, Birth and Death Registration, Gram Panchayat Garkhal, Tehsil 
Kasauli for entering the same in the Birth and Death records. 
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 Therefore, by this proclamation, the general public is hereby informed that any person 
having any objection for the registration of delayed date of birth of Smt. Usha d/o Sh. Nek Ram 
Sharma, may submit their objections in writing in this court on or before 12-08-2024 at 10.00 A.M., 
failing which no objection will be entertained after expiry of date. 
 

 Given under my hand and seal of the court on this 11th day of July, 2024. 
 
Seal.    Sd/-  

(JAGPAL SINGH), 
Executive Magistrate (Tehsildar),   

     Kasauli, District Solan (H P.). 
 
 

___________   
 

Office of the Sub-Divisional Magistrate, Arki, District Solan (H.P.) 
 

Case No. : 21 /2024             Date of Instt. :15-07-2024 Date of Decision : 14-08-2024              
          

 Smt. Parwati Devi d/o Sh. Mathu Ram, r/o Village Brayali, P.O. Darla, Tehsil Arki, District 
Solan (H.P.)   ..Applicant.  
  

Versus 
 

 General Public ..Respondent. 
 

 
Regarding delayed registration of Death event under section 13(3) of the. Birth and Death 
Registration Act,1969. 
 

 

  Smt. Parwati Devi d/o Sh. Mathu Ram, r/o Village Brayali, P.O. Darla, Tehsil Arki, 
District Solan (H.P.) has filed a case under section 13(3) of the Birth & Death Registration Act,  
1969 alongwith affidavits and other documents stating therein that her daughter Late Reeta Devi 
was expired on 16-09-2009 at Village Brayali, P.O. Darla, but her death has not been entered in the 
records of Gram Panchayat Darla, Tehsil Arki, District Solan (H.P.) as per the non-availability 
Certificate No. 10 issued by the Registrar, Birth and Death Registration, G.P. Darla, Tehsil Arki. 

 

 

 Therefore, by this proclamation, the general public is hereby informed that any person 
having any objection for registration of delayed death in respect of Late Reeta Devi, may file their 
objections in writing to this office on or before 14-08-2024 at 10.00 A.M., failing which no 
objection will be entertained afterwards. 
 
 

 Given under my hand and seal of this office on this 15th day of July, 2024. 
 

Seal.    Sd/-  
Sub-Divisional Magistrate,   
Arki, District Solan (H P.). 

 
 

___________   

 
In the Court of Dr. Poonam, HPAS, Marriage Officer-cum-Sub-Divisional  Magistrate, 

 Solan, Tehsil & District  Solan (H.P.)  
 

Notice under section 16 of Special Marriage Act. 
 
 Whereas, Mr. Pritam Ghale s/o Mr. Puran Bahadur Ghale, r/o Village Chitwan, Jutpani, 
Kalika-7, Distt. Dhading, Nepal and presently residing at Tulsika Bhawan, Near Rajgarh Road, 
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Solan, Tehsil and Distt. Solan (H.P.) and Mrs. Baby d/o    Mr. Ram Bahadur, r/o Ashok Bhawan, 
Mall Road Solan, Tehsil and District Solan (H.P.) have filed an application for the registration of 
their marriage which was solemnized on 15-05-2024 and they have been living as husband and 
wife ever since then.  
 
 Notices have been served to all concerned and general public to this effect that if anybody 
has got any objection  regarding the registration of marriage duly solemnized between the above 
parties i.e. Mr. Pritam Ghale s/o Mr. Puran Bahadur Ghale, r/o Village Chitwan, Jutpani, Kalika-7, 
Distt. Dhading, Nepal and presently residing at Tulsika Bhawan, Near Rajgarh Road, Solan, Tehsil 
and Distt. Solan (H.P.) and Mrs. Baby d/o    Mr. Ram Bahadur, r/o Ashok Bhawan, Mall Road 
Solan, Tehsil and District Solan (H.P.) they may file their written objections and appear personally 
or through their authorized agents before me within a  period of thirty days from the date of 
issuance of this notice. After expiry of the said period, the marriage certificate would be issued to 
the applicants by this court, post which no objection will be heard or accepted. 
 
 Issued under my hand and seal of the court on this 15th day of July, 2024. 
 
Seal.    Sd/-  

(DR. POONAM, HPAS),  
Marriage Officer-cum-Sub-Divisional Magistrate,   

Solan, District Solan (H. P.). 
 
 

___________   
 
 

In the Court of Dr. Poonam, HPAS, Marriage Officer-cum-Sub-Divisional  Magistrate, 
 Solan, Tehsil & District  Solan (H.P.)  

 
Notice under section 16 of Special Marriage Act. 
 
 Whereas, Mr. Sahil Verma s/o Mr. Pawan Kumar Verma, r/o H.No. 356 XG, X Block, Near 
Kali Mata Mandir, Rishi Nagar, Haibowal Khurd, Ludhiana, Punjab and Mrs. Pooja d/o Mr. 
Rajender Kumar, r/o Village Kawgari, P.O. Shamti, Tehsil and District Solan (H.P.) have filed an  
application for the registration of their marriage which was solemnized on 04-12-2022 and they 
have been living as husband and wife ever since then.  
 
 Notices have been served to all concerned and general public to this effect that if anybody 
has got any objection  regarding the registration of marriage duly solemnized between the above 
parties i.e. Mr. Sahil Verma s/o Mr. Pawan Kumar Verma, r/o H.No. 356 XG, X Block, Near Kali 
Mata Mandir, Rishi Nagar, Haibowal Khurd, Ludhiana, Punjab and Mrs. Pooja d/o Mr. Rajender 
Kumar, r/o Village Kawgari, P.O. Shamti, Tehsil and District Solan (H.P.) they may file their 
written objections and appear personally or through their authorized agents before me within a  
period of thirty days from the date of issuance of this notice. After expiry of the said period, the 
marriage certificate would be issued to the applicants by this court, post which no objection will be 
heard or accepted. 
 
 

 Issued under my hand and seal of the court on this 15th day of July, 2024. 
 
Seal.    Sd/-  

(DR. POONAM, HPAS),  
Marriage Officer-cum-Sub-Divisional Magistrate,   

Solan, District Solan (H. P.). 
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In the Court of Dr. Poonam, HPAS, Marriage Officer-cum-Sub-Divisional  Magistrate, 

 Solan, Tehsil & District  Solan (H.P.)  
 

Notice under section 16 of Special Marriage Act. 
 
 Whereas, Mr. Nayan Tamang s/o Mr. Devi Ram, r/o Shiwalik Niwas, Bagar, Tehsil and 
District Solan (H.P.) and Mrs. Prem Kumari d/o Mr. Ram Bahadur, r/o Sughandha Apartments, 
South Enclave, Bye Pass, Solan, Tehsil and District Solan (H.P.) have filed an application for the 
registration of their marriage which was solemnized on 27-09-2022 and they have been living as 
husband and wife ever since then.  
 
 Notices have been served to all concerned and general public to this effect that if anybody 
has got any objection  regarding the registration of marriage duly solemnized between the above 
parties i.e. Mr. Nayan Tamang s/o Mr. Devi Ram, r/o Shiwalik Niwas, Bagar, Tehsil and District 
Solan (H.P.) and Mrs. Prem Kumari d/o Mr. Ram Bahadur, r/o Sughandha Apartments, South 
Enclave, Bye Pass, Solan, Tehsil and District Solan (H.P.) they may file their written objections 
and appear personally or through their authorized agents before me within a period of thirty days 
from the date of issuance of this notice. After expiry of the said period, the marriage certificate 
would be issued to the applicants by this court, post which no objection will be heard or accepted. 
 
 Issued under my hand and seal of the court on this 09th day of July, 2024. 
 

Seal.    Sd/-  
(DR. POONAM, HPAS),  

Marriage Officer-cum-Sub-Divisional Magistrate,   
Solan, District Solan (H. P.). 

 
 

___________   
 

CHANGE OF NAME 
 

 I,  Urmila Devi w/o Gurmail Singh, r/o Ward No. 8, Village Dhakru Majra, Tehsil Baddi, 
Distt. Solan (H.P.)-173 205 have changed my name to Urmila Gurmail Chaudhary from Urmila 
Devi. In future, I will be known as Urmila Gurmail Chaudhary. Make all relevant notes. 
 

URMILA DEVI 
 w/o Gurmail Singh,  

r/o Ward No. 8, Village Dhakru Majra,  
Tehsil Baddi, Distt. Solan (H.P.). 

____________ 
 

CHANGE OF NAME 
 

 I, Nisha Devi w/o Sh. Dhani Ram, r/o Village and P.O. Ghanagughat, Tehsil Arki, District 
Solan (H.P.)-171 102 solemnly affirm and declare that in my Matriculation Certificate my name is 
written as Nisha Devi and in my Aadhar Card written as Dhisha Devi which is incorrect. Both 
names Nisha Devi and Dhisha Devi are of one and same person. My correct name is Nisha Devi 
and same may entered in my Aadhar Card. 
 

NISHA DEVI  
w/o Sh. Dhani Ram, 

 r/o Village and P.O. Ghanagughat, 
 Tehsil Arki, District Solan (H.P.). 
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CHANGE OF NAME 
 

 I, Prem Lata w/o Sh. Bhagat Ram, r/o Village Ser Galotiya, P.O. Danoghat, Tehsil Arki, 
District Solan (H.P.) solemnly affirm and declare that in my Aadhar Card 9786 2605 8166 my 
name is wrongly mentioned/spelled as Lata w/o Sh. Bhagat Ram and in my Pan Card my name is 
mentioned as Prem Lata which is correct. That Prem Lata and Lata are one and same person. 
  

PREM LATA  
w/o Sh. Bhagat Ram,  

r/o Village Ser Galotiya, P.O. Danoghat,  
Tehsil Arki, District Solan (H.P.). 

____________ 
 
 

CHANGE OF NAME 
 

 I, Sangeeta w/o Hira Singh aged about 60 years, r/o Village Dantana, P.O. Kaleend, Tehsil 
Theog, Distt. Shimla (H.P.) declare that I have changed my name from Geeta Devi (previous name) 
to Sangeeta (new name). All concerned may note please. 

SANGEETA 
 w/o Hira Singh,  

 r/o Village Dantana, P.O. Kaleend, 
 Tehsil Theog, Distt. Shimla (H.P.). 

____________ 
 

 
uke ifjorZu 

 
 eSa] nsoh jke iq= Jh ?kÅ jke vk;q 60 o"kZ] fuoklh lsjVh] Mkd?kj ekyr] rglhy dqioh] ftyk 
f'keyk ¼fg0iz0½ C;ku djrk gwa fd iapk;r fjdkWMZ esa esjk uke xyrh ls nsfo;k jke ntZ gS tcdh lfoZl 
fjdkWMZ esa esjk uke nsoh jke ntZ gSA bls iapk;r fjdkWMZ esa Hkh nq#Lr dj nsoh jke fd;k tk,A 
 

  
nsoh jke  

iq= Jh ?kÅ jke]  
fuoklh lsjVh] Mkd?kj ekyr]  

rglhy dqioh] ftyk f'keyk ¼fg0iz0½A 
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